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HARYANA,iViDHAN SABHA

BiUuNo. 17-HLA ot2oz5

THE HARYANIA LEGISLATTVE AS$EMBLY (MEDIC.{L FAcILttIES Ti)

MEMBERS) AMENDMENT BILL, 2025

A

BILL

fi5ther to amend the }Iaryana Legislative Assembly (Medical Facilities to.

Members) Act, 1986. , 
:

Be it enacted by the I.egislature of the State of Haryana in the Swenty-riixth

Year of the Republic of India as follows:

t. This Aqt may be oalled the Haryana Legislative Assembly (Me,tical

Facilities to Members) Amendment Act, 2025.

2.. For section 3 of the Haryana Legislative Assembly (Medical Facilitirgs to

Members) Act, 1986, the following section shatl be substituted, namely:.

"3. Medical Facilities.- Every member shall be entitled tp such

medical facilities for himself and for such mernbers of his family, as miry be

prescribed:

PrqvidEd that in case of death of a mernber, recipieut of frunily

pension of such member shall be entitled to such medioal facilities:

Frovided further that a member, who is appointed as Chairmatt rrf the

Board/Corporation owned or controlled by the Central Govemment or any

State Government, shall have an option either to avail medical facilities in

his capacity as a mernber or as Chairman of the Board/Corporation, rm the

case may be.".

Short title.

Substitution of
section 3 of
Haryana
Act 19 of
1 986.
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STATEMENT OF OBJECTS AND REASONSI

:' .".' "..i, 1,': ",:' ,' .....;

Under seotion 3 of the Haryana Legislative Assembly (Medical Facilities to

Members) Act,'1986, .every member of the Haryana Legislative Asspmbly is entitled to suoh

medical facilities for himself and: fbr suoh members qf his farnily.

At present, the Haryana Legislative Assembly (Medical Facilities to Members) Act,

i986, does not contain any provision for providing such.rnedical facilities to the recipient of the

family pension.

Duting the recent past, various individuals of reoipient of the family pension hirve

frsm time to time approaehed the Hon'ble Speaker and stated that.-

(i) after the death of spouse hiVher medical facilities ceased as per the present

proVisions in the Haryana Legislative Assembly (h4edical Facilities to Membr:rs)

Act, 1985. :'

, .,..'i(ii)' With aclvancing age, health issues'becbme more prevalent, along vdth

increasing family responsibilities. . :,':,

(iii) Keeping in the mind age factor and associated families responsibilities,

it is essential to make provisions for extending medical facilities to recipientr of
the family pension.

Considering the above suggestion, the Bill seeks to substitute section 3 of the

Haryana Legislative Assembly (Medical Facilities to Members) Act, 1986, to provide for such
.t'

medical facilities to family pension recipients.

Mahipal Dhanda,

Parliiunenta,ry Affairs lvlinister, Hary ana,

The 28th March, 2025 Secretary.

N.B.- The above Billwas published in the Haryana Government gazette (Extraordinaty),
dated the 28th March, 2A25, under p.,rov1so to rule 128 of the Rules of Procedure and Cc,nduQt

of Business in the Haryana LegislatiVeriAssembly

The Governor has, in p,[lffi,ttnnce of Clauses (1) and (3) of Artiole
Constitution of lndia, recommended1tlgii;fir-$Haryana Legislative Assembly the i
and cpnsideration of the Bill. .r.li 

.

CHANDIGARH: 
i:iri'.if:.'' 

Dr. satish Kumar,
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FINANCIAL MEMORANDUM

..
Under seotion 3 of the Haryana Legislative Assembly (Medical Facilities tq

Members) Act, 1986, medical facilities are being availed by 300 Ex MLAos of ttre Haryrura

Legislative Assembly. The approxinrate expenditure in financial.year 2024-25 for Ex'ML.,\'s

rnedical reimbursemqnt was Rs. 2,00,00,000/- .

The nrmber of farnily pensioners of Ex-MLA's is 130. It is estimated thai an

additional expenditge of approximately Rs. 1,00,00,000/- would be incurred, if medical

facilities are extended to recipients of the family pension.
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:. ANNEXURE

,i..j: .1,.. ; MEDICAL FACILITIES TO MEMBERS) ACT, Ige6 
---

l,' t
Provided that a member, who is appoirfied as chairman of the

Board/Qorporation owned or controlled by the Central 'Gor.rri*.r,t or any state
Govemment, shall have an option to either avail medical facilities in his capacity as a
member or as chairman of the Board/cqrp'ratien, as the case may be.

ltledical
t acilities


